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ORDER  

By Hon’ble Mr. Pradeep Kumar, Member (A) 
 
 
 The applicants herein were appointed by the respondent 

– DTC as Group-D employees.  The promotion channel of 

these Group-D employees was to the post of Daftry, DMO, 

Bank Messenger etc.  For their grievance relating to such 

promotions, they had approached the Tribunal in OA 

No.2333/2013.   The decision was pronounced on 15.02.2017 

and following orders were given: 

 “14. Therefore, we dispose of this OA with direction to the 
respondents to work out the vacancies of the post of Daftry, 

DMO and Bank Messenger between the period 1998 and 
2006 and in case vacancies arise, promote the applicants 

in the appropriate grades of Daftry and if eligible, as DMO 
and Bank Messenger.  Needless to say, while undertaking 
this exercise, in case there are vacancies and candidates 

are eligible, then promotions from Daftry to DMO and from 
DMO to Bank Messenger should also be carried out as this 

would create vacancies in the grade of Daftry.  In case, this 
exercise results in promotion of the applicants on a date 
between 1998 and 2006, then the respondents should fix 

their pay notionally and in case of retired applicants, refix 
their pension accordingly.  No back wages would be 
payable.  The respondents shall also notify the applicants 

as Group `C‟ with effect from 1.01.2006.    We  fix  a time 
frame of 90 days from the receipt of a certified copy of this 

order for implementation of our directions. No costs.” 

 

 2. The applicants preferred CP No.385/2017 pleading that 

these orders have not been complied with.   

 
3. The respondents have submitted their compliance 

affidavit on 06.12.2017.   They pleaded that the vacancy 

position is to be calculated on the basis of current fleet of the 
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buses at the time of promotion.   The position of vacancy of 

Daftry was accordingly, worked out as per records for the year 

1998 to 2006 on the basis of fleet of buses, for each year 

separately and given in their counter reply.   It was brought 

out that there was always excess staff in the category of 

Daftry.  Accordingly, there was no vacancy in the post of 

Daftry during the said period and hence applicants were not 

eligible for promotion to the post of Daftry as well as further 

promotions thereafter.    

 
4. It was further pleaded that the respondent – DTC had 

already implemented the enhanced Grade Pay of Rs.1900, 

Rs.2000 and Rs.2400 to be granted to Class-C employees in 

the pay scale of Rs.5200-20200 and applicants were treated 

as Group-C employees w.e.f. 01.01.2006. In this regard, a 

notification dated 14.03.2018 was also attached, which shows 

that the post of MTS was classified as Group-C.   The 

applicants were also advised of the compliance of orders in 

OA No.2333/2013. 

 
5. The respondents also produced a copy of their office 

order dated 20.09.2019 which indicated that out of 14 

applicants, 6 had already retired while the remaining 8 were 

still working and all of them were treated as MTS Group-C 

w.e.f. 01.01.2006, in place of Peon/Daftry. 
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6. The applicants, however, pleaded that this is not a 

complete compliance of the orders of the Tribunal.    

 
7. Matter has been heard at length.   Sh. U.Srivastava, 

learned counsel represented the applicant and Sh. Umesh 

Joshi, learned counsel represented the respondents. 

 
8. We find that the orders given by the Tribunal have been 

complied with.  Accordingly, the pleas put forth by the 

applicants are not acceptable.  CP stands closed.  Notices are 

discharged.   

 
 
 
( Pradeep Kumar )     ( S.N.Terdal ) 
    Member (A)        Member (J) 
 
„sd‟ 
 
 


